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Full-Time Director for Central Fisheries
Research Institute, Mandapam

7932. SHRI BHUVARAHAN : Will the
Minister of AGRICULTURE be pleased to
state !

{a) whether the Director, Fisheries Institute,
Mandapam is stationed at Ernakulam far away
from the Institute, resulting in inadequate
attention being given to both the Ernakulam
and Mandapam offices and causing delays in
the day to day matters ;

{b) ifso, thesteps under contemplation of
the Government to appoint a full time Director
to the Mandapam Institute for its cfficient
functioning ;

(¢) whether the present Director has the
requisite  qualifications to look after the
Fisheries Tnstitute at Mandapam with Zoology
background ; and
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(d) the steps Government are taking 1o
develop this Institute ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (8HRI
ANNASAHESB P. SHINDE) : (a) The Direc-
tor of Central Marine Fisherics Research Insti-
tute is stationed at Ernakulam which is the
headquarters of the Imstitute. There is a
Deputy Director stationed at Mandapam who
has been vested with sufficient powers in order
to carry on the administration of that branch
of the Institute smoothly. The present arrange-
ment does not resultin delays in the day-to-day
matters.

(b) Does not arise.

(c) The preseat Director was sclected in an
open competition since he was found to be
fully qualified.

(d) The Indian Council of Agricultural
Rescarch has taken action to strengthen the
rescarch activities of the Institute, particularly
along the East coast, during the Fourth Five-
Year Plan and the proposals made by the
Institute in this direction have been approved.

Shifting of Cenmtral Marine Fisheries
Research Institute from Mandapam in
Tamil Nadu

7933. SHRI BALATHANDAYUTHAM :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether there is a proposal to shift the
Central Marine Fisheries Research Institute
from Mandapam in Tamil Nadu ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The head-
quarters of the Central Marine Fisheries
Research Institute has already been transferred
from Mandapam to Cochin without in any
way affecting the research work already going
on at Mandapam.

. L4
(b) The Central Marine Fisheries Research
Institute had its headquarters at Mandapam
Camp. The Estimates Committee (1967.68) of
the Fourth Lok Sabha visited the Institute in
September, 1967 and were of the view that
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marine fisheries being cmentially capture
fisheries, all the basic research has to be carcied
oyt necessarily in the areas of occurrence of
the fisheries. The rescarch worker has to be
where the fish and fisheries are distributed. The
Masine Fisheries Rescarch Institute should
necessarily be located ncarest to important
centres of fishing with facilities for reception
of sea-going research and exploratory vessels
as a sine-guo-nen Taking these aspects into
consideration, the Estimates Committee in their
thirty sixth report recommended the shifting
of the headquarters cither to Cochin, Madras
or Tuticorin. The Committee also felt that
since this Institute held a pivotal position for
research in marine fisheries, it should be located
at a central place and had it been located
centrally. It would have made greater impact
on research and its outputin physical terms
would have been greater, On the recommen-
dation of the Estimates Committer, the
1. C. A. R. constituted an Expert Committee
to examine the question in all its aspects. The
Committee by a majority recommended the
shifting of the headquarters of the Institute
from Mandapam Camp to Cochin in order to
facilitate the proper development of the Insti-
tute. This re dation was pted and
implemented by the Council. However, only
the Director and minimum administrative staff
have been transferred from Mandapam to
Cochin. Steps are also taken to ensure that
the research work at Mandapam or on the
eastern coast a2 such will not be neglected in
any way. Infact, the programme of rescarch
has been considerably strengthened during the
last one year,
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Arrenrs of E. P. F. in Bibar Factories and
Establishments

7935, SHRI R. P. YADAV: Will the
Minister of LABOUR AND REHABILITA~
TION be pleased to state :

(a) the total arrears of Employces Provident
Fund contributions in Bihar region as on the,
31st March, 1971, establishment/factory-wise ;
and

(b) whether Central Government have
approached the State Government of Bihar for
expeditious realization of the arrear amount
and if 3o, when ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL~
KAR) : The administration of the Employecs’
Provident Fund is the concern of the Central
Board of Trustees set up under the Employces’
Provident Punds and Family Pension Fund
Act, 1952 and is not the direct concern of the





